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Representation from Messrs.  Ajit
Laboratories of Sangli, Maharashira,
regarding Exeise Duty

1990. SHRI KALERAJ MISHRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that he
has received a representation, dated
23rd April, 1981, from the Managing
Director, Ajit Laboratories, Industrial
Estate, Miraj, District Sangli (Maha-
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rashtra), regarding the Medicinal and
Toilet Preparation (Excigse Duties)
Act, 1955;

(b) if so, what are the details of
the grievances made and suggestions
given in the said representation;

(¢) whether it is also a fact that
in this connection Government’s at-
iention has also been drawn to the
Judgement of the Supreme Court
{AIR 1971 S.C. 378);

(d) what action has so far been
taken by Government in the matter;
and

(e) if no action has so {far been
taken, what are the reasons for the
delay thereof and by when the action
is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Yes,
Sir.

(b) The main point made by the
firm is that they have been using only
‘tinctures’ or ‘extracts’ in the manu-
facure of medicinal preparations,
Whereas under the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, excise duty is leviable on
medicinal preparations containing
alochol, opium, Indian hemp, narcotic
drugs or narcotics and not such ‘tin-
ctures’ or ‘extracts’.

(c¢) Yes, Sir. The party has cited
Supreme Court Judgement (ATR
1971 S. C..378) wherein the Court
had held that duty is leviable where
*“alcenol may he a part of tte prepara-
tion either beecause it is dircetly add-
ed to the solution or it came to be
included in it because one of the
components of that preparatior. con-
tained aleohoi.

(d) and (e) Duties under the
Medicinal and Toilet Preparations
(Excise Duties) Act, 1955, are levied
and collected by the State Govern-
ments, The representation hesg been
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sent to the Government of Maharash-
tra in whose jursdictioa the aforesaid
firm is situated,
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REFERENCE TO THE ARREST OF
AND FAST BY SHRI SURENDRA
MCHAN, M.UP. ) :

SHRI RAMAKRISHNA HEGDE
(Karnalaka): Sir, you had permit-
ted me to raise the issue of the arrest
of Shri Surendra Mohan by the Gov-
ernment of Uttar Pradesh.

MR. CHAIRMAN: Now, the
Deputy Chairman will handle it.

[Mr. Deputy Chairman in the Chair.}



